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Dr. K Jalaiah 	 : Applicant 

and 

The GOvt. of India, rep, by 
The Secretary 
ministry of Railways 
New Delhi 

The Chairman 
Railway Board 
Rail Bhavan 
New Delhi 

3, The General Maager 
South Central Railway 
Secunderabad 

The Chief Personnel Officer 
South Central Railway 
Secunderäbad 

Dr. M.L. Imtiaz 
Divisional Medical Officer 
Sub-Divisional. Railway Hospital 
Puma 	 : Respondents 

Counsel for the'pplicant 	 : C. BikIhepatPLi 
Advocate 

CoUnsel for the Respondents 	: N.R. Devaraj, Standing 
Counsel rbr Railways 

C CRAM 

HON. MR. JUSTICE V. NEELADRI RAO, VICE-CHAI 

Juat 	 H 
(As per Hon. Mr. Justice V. Neeladtj Rao, Vice-Chairman) 

The applicant is working.as  Medical Superibtendent at 

Puma, Respondent-3, the General Manager, South Central Railway, / 
C 



transferred the applicant from Puma to Dana 

ings dated 24-8-1992. The said order was 

applicant in OA.779/92 and the same was dis 

by observing that Respondent No.2, the Chair 

by proceed- 

d by the 

of on 9-9-92 

Railway Board, 

may consider the representation of the applicant in the matter. 

By arder dated 15-3-1993, Responent-2 decided that the 

transfer of the applicant from Puma to Donako'qda was ordered 

in the Administrative interest. 

This OA was tiled praying for declaration' that the pro-

ceedings dated 15-3-1993 of Respondent-2 transferring the 

applicant from Sub-Divisional Hcspital, Purna, to Health Unit, 

Donakonda, as illegal, arbitrary and malafide, 

The argument which was advanced for the applicant is as 

under :— 

This ord8r of transfer was issued by way of victimisation 

when the applicant complained.againstRespondeht-5, who is work-

ing udder the applicant in the Sub-Divisional 1ospital at Puma 
- 	

ci 	 ~ /C 
in regard to his vaMous activities and it is tutttreT=made 

clear that the transfer is to a place where thre is only one • 
I-. 	 H 

Doctor while there are five Doctors Under the applicant in the 

Sub-Divisional Hospital at Puma. As Respondebt-5 is having 

connection with hi.gherups and is wielding influence because of 

his connections,...eover higherups, he was not transferred for his 

mis-deeds andthe applicant is transferred. It is further 

stated Sr the applicant that heis not particular ofuorking 

at Puma ank1sprepared to go to any Sub-Divisional or Divisional 
or any Health Unit or Poly Clinic 

HospitalLwhere his services can be fully utilised.. 

Shri N.R. Devaraj, learned counsel for the Railways, stated 

that he was instructed to submit as under 

The Doctors who are working at Railway Hopital at Thual, 

Samalkot, Bhimavaram, and Nandyäi are also of "the cadre of 

Al 
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To . 
. 

 The Secrflary, Govt.of India, if 
Ministry of Railways, New Delhi. 

 The Chairman, Railway Board, Railhavan, New Delhi. 

 The General Manager, S.C.Raiiway, Secunderabad. 
 The Chief personnel Officer, S.C.Rly, SecundErabad. 

5•. Dr.M.L.Imtiaz, 	Divisional f"dical Officer, 
Sub-Divisional Railway HOspital,Purna. 

6. One copy to Mr.G.Bikshapathi, Advocate, CAT.Hyd, 

7.. One copy to Mr.N.R.Evraj, SC for Rlys. CAT.Hyd 

 One copy to Library, CAT.Hyd, 

 One spare copy. 	 . 
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Medical Superintendent (MS) and there is only one Doctor in 

each of these hospitals. When Respondent—S het'ein had not 

reported for duty even when his leave was refu!ed  the authority 

intends tothke disciplinàryaction.agairEt him in regard to the 

same and thatfact itself negatives the contention for the 

applicant that heis having contacts with highrups and that he 

is wielding influence. 	higherups and henceithefare  afraid 

of taking action against him. 

After going through various material pqrs that are riled 

alonguith the .OA, I feel that it cannot be stated that Respon—

dent-2 was not justified in deciding that the t'ansfer of the 

applicant from Puma to Donakonda was in Administrative interest. 

The learned counsel for the applicant submitted thathe 

relief as claimed in this applicai)iis not.granted, he may be 

permitted to make a representation to the concekned authority 

for consideration of his transfer to any Sub—Divisional or 
or anyFtealth Unit or Poly Clinic where there will be more than 2 / 
Divisional Hospital1 as and when. vacancies arises 	I feel that / 

in these circumstances this Tribunal fondly hopes that the 

General Manager, South Central Railway, will give due consider—

ation for request on such representation keeping in view the 

Administrative interest. 	 . 

It is stated that nojqQe is yet posted as f1dical Superin—

tendent of the Sub—Divisional Hospital at PUma in the place of 

the applicant.. So, in the tircumstances, it is just and proper 

to order that the applicant should be allowed to workrin the 

Sub—Divisional Hospital at Puma till he is relieved by 

/ 
Neidical Superintendent who may be posad in his place. 

The OA is Tdered accordingly. No costs. 
C 

I 

(v. NeeladrJ Rao) 	 / 
Vice—Chairman 

1 
Dated 	April B. 93 
Dictated in the Open Court 
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CHECKED BJ APPROVEfBY 

IN THE CENTRj 1ADMINIsTp.xwE TRIBUNAL 
HYDERABAD BENCH AT HYDERABAD. 

THE HON'BLE MR.JUSTICE V.NEELADPJ RAç! 
VICE CHAIRJ 

AND 

THE HON 1 BLE 
MEMBER(vflq) 

AN 

THE HON'BLE Nd.T.CHANDRASEIG1AR 
REbDY ; IIE.NBER(JUfl[,) 

DATED: & - 1 -1993 

R.P./ C,P/M.A.No. 

in 

O.A.No. 

TA4 No 	 (Vi.P.No 	 ) 

Admitt4d and Interim directionscet\i 
issuecL 

.ZLllo

5rtdt 
Disposed of with directions 
Dismissed as withdrawn. 
Disrr/is sed 

DiSissed for default. 

OrhereRejected. 
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No order as to costs. 
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